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IN THE CENTRAL ADMINISTEATIVE TR IRUNA
PRINCIPAL BanCH, BEW DELHI;_.

Regn.Noe OA 394/1938 Date of decision;(05411.1992
shri Anil Kumar Goyal e s sfipplicant
Vsa
Union of India & Others s csR€spondents
) 1/ .
For the Applicant oeoShri BLP,

Oheroi, Gounsel

For ‘the Respondents , eeeShri PP,
Khurena, Counsel

CORAMs ) ( _
THE HON'BLE K. FoKe KARTHA, VICE CHAIRNAN(J)

THE HON'BLE MR, B.N, DHOUNDIYAL, ADMINISTRATIVE KMEMBER

d, wWhether Heporters of local papers may be allowed
to see the Judgmenl? 1., :

. 4 ) p D
24 To ke referred to the Reporters or noi? v

JUDGMENT _(ORAL )

/ |

(of the Bench delivered by Hon'ble
Shri PyK, Kartha, Vice Chairman(J))

Heard, The learned counsel for the épplidant
statés that he does not.wish to pursue the present
application and éeeks.permissiqm to withdraw the same
with liberty td file fresh applicatdon. The application.

is, therefore, dismissed as withdrawn with liberty to
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file fresh application in accordance with law, if
so advised.

There will be no order as to costs,
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(B.N. DIOUNDIVAL) (P.K. KARTHA)
VEMBEE: (A) VICE CHAIRMANCJ)
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